CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH ’
¢
CPC No.99 of 1998
(0A 932 of 1997)
Present:  Hon'ble Mr. D. Purakayaétha, Judicial Member

Hon'ble Mr. G. S. Maingi, Administrative Member

Sri Bankim Mukherjeec
S/o late Jyotilal Mukher jee,

Retired Chief Signal inspector, E. Rly., S
Residing at 6/1, Goalapara lLane, P.0. Belgharia Y
‘Dist. 24-Parganas (North)- ; 4

: ... -Applicant
VS
1. Sri A.X. Sanwalk, D.R.M. «
Eastern Railway, Asansol Divn,
Dist. Burdwan
R _ - 2, Sri Arun Kumar, Sr. Divisional Signal

) & Te1e~commun1cat10n Engineer, Eastern Rly.,
Asansol Division, Dist. Burdwan

3. Sri S, Jha, Sr. Divisional Personnel

Officer, Eastern Railway, Asansol

Division, Dist. Burdwan

- , : 3
. .Contemners/Opposite Parties
For the Applicant : Mr. A.K. Banerjee, counsel
For the Respondents(OP): Mr. P. K. Arora, counsel.
. ~.
* Heard on 2.9.1999 ' :: Date of order: 2.9.1999

O RRD ER

D. Purkayastha, JM

* ~ This CP(C) has been filed by the applicnt alleging that
5 the alleged contemners did not comply with eggﬁdirection-and order B
.- 3 éontained in para 8 of the judgment dated 13.1.1998, Annexure/X to

the contemptzapetition; The alleged ‘contemners filed written réply\
stating ‘iﬁtéraiia that {:Egé::}vdiréctionsof the Tribunal contained
in the'éaid-judgment have been comblied with and in fespéct bf the -
:direction contained 'in Para 8(b) of Vthe judgmeng/ the diséiplinary
authority passed the order on 24.6.98 under the relevant rules, which
- requires sanction ofbghe ﬁreSident.since the applicant has retired
from service and thé sé;étiénbof the P{esidént~is a;aiting. Regarding
other directions in para 8(c) & (d) it .i§ found that tﬁe alleged
caﬁfémners have considered same ‘and the decisions have = been
communiéted. to the applicnt by letters dated 19/25.2.98, 26.3.98,

'12.8.98, 23.11.98 and 14.12.98. It is also fourd that the letters



-~k

_>2A_
havé been sent to the applicant by registered post and those letters
( have been annexed with the reply. | - |
2. Aftér considering the fact we find that the 'alleééd
contemners, have compliéd with the directign and if 'the applicant.
~still has any’ grievance‘ in pursﬁance of fhé order ﬁassé& by thel

authorities, the applicant may approach the appropriate authority

~for getting proper relief, if he so desires. In view of the aforesaid

circumstances CP(C) stands disposed of.
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